ms ethannol

(EBP) that

_ﬁ,hasnuwre

Jatesof the count-

#eame the last state
k.

atawehinarorga-
e Stigar Mills As-
AISMA), C Sridhar Goud,
director, HPCL, said, "For
time the EBP has spread to
e states of India. Sikkim Joi-
4B EBP 4 days agp.”
India has set the ambitions target
8 3% ethanol in petro]
by 2095 “In the present ethanol
supply vear (ESY) that runs from
ber to November, we have
achieved 7.85%, blendingand by the
end of November, are likely to hit
8.1% 10 8.2% blending, " said Goud.
While speaking about the Projec-
tions of ethanol procurermant by
the OMCs for 2021:99 ESY, Gond sa.
id, "As petrol sales in the oountry
have gone back to the pre
miclevels, ethangl i ptake will con-
tinue to pre-pandsmie levels or

ceordingly”
TheOMCs have been lookingatal

BIG PLANS
Sikkim be-

Came the last
statejoin EBP

New Delhi: Chief Economie Adviser KV Subira.
mamian will be leaving i
return to academia following the completion of

: : | rem : r
thisweek Indiahasset | “Anmfsmﬁ‘ﬁﬁnzﬁﬁ%ﬁi%
the ambltmus target?f ; get %ﬁn} mﬁ% M“E %uw nﬁﬁm
Jat te )
blending 30% ethanol in | 0l T v gy Coen €28 el

petrolby 2025

ternatives fo transport of ethanal
by road, They have started usingpi-
pelines and railways takes and ape
exploring option of coast shipping

"By 2025, we may neeqd 4 lakh
Iricks to transport ethang) by road
andwe donot want todo it this way
Hence, the OMCs ape planning to
invest Rs BOCG-1000 crove to increase
ethanol tankage from17 crorelitres
to47 crore litres * sald Goud.

He added, “We hays Identifled 4
clusters where Sugar miils are ay-
panding and trying tn make in-

ure available near to the
sugarmills which can be lnaded in-
gmg;.wagmsm received by the

MCs. *

I move out from the North Rlaok.

Submmanianhaﬁt&henmrertimnhmmnf CEA
on December 7, 2018, nearly five months after his
ﬂmdmw Arvind S = ; hadleft the rtﬁ

eiting pressing fam commitments, He w
best be known for his work on framing economic
policies during the pandenie,

Hee has always been an bptimist, ehting that Indi.
a0 economy wauld bounce back and registera V'
shaped recovery post the panidem|e disruptions,

Subramanian is g prominent name in the Indi-
an sactut:Hehassewadnnﬂmuxpen
committee on governance of banks fur the Reser.
ve Bank of India. He Imsprm'inus]yservedaaa

SEIVES a5 Assoriate Pro.
fessoraf financest the Indian Schonl of Businesg
(I5B)Hyderabad, He holds a PhD from University
of Chicagn.
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RBI Looks to Red

Flag DeFi

Sachin.Dave

. @timesgratp.com

India(RBDisloo tored
flag DeFi (decentralised £

¢ nance) applications and pro-

Jects and has sought legal ad-
viee on their workings, said
Wi people close to e deyve.
lopment,

«  Logal sxperts point out that

1]

eiirrently Inds doesn't have
any regulation to deal with
Cryptocurrencies lof alone so.
mething as disruptive ge Dig-
Fi, "Asof today, there is g cla
rity around regulations on
Cryplocurrencies  so plat-
forms offering decentralised

ing or crypio banking
are operating in s regulatory
Yacuum. Also, which regyla-
tor should monitor these plat-
forms that offer Cryphoeur-
rency-based hanking is alsp 5
Question,” said RashmiDesh-
pande, partmer at Jaw firm,
Ehaitan & Co,

Defi is the finaneia) BEOEYE-
tem butlton blockchain appli-
cations that can used for pe.
mitting meney or buving In-
SULANCE or even borrowing
money against eryptocurren:
eles. Currently very few plat-
i’nrmsamufferjngthesesm-ui-
ces but many Indfan AppsE are
exploring launching DeFi sep.
Vices industry trackers,

Apps

Cryp-
tocurrency platform, Cashas,
for Instance has tied up with
United Multistate Credit Cn,
Operative Society and has

laumhadﬂ;s GMCJ:LE-H;E
world's L eryptodfriendly
financial mstitotion with
physical branches and opera-
Hons, Unicas offers faciliting
similar foa bank—saving ac-
counts, debit cards, erypio lo-
ans and loans to huy

and monthly INR deposit o
Indians,

Legal experts foar that when
more plavers Join the race to
Operate applications, it could
also pose a larger rish

"Operating in an unregula-
rised reabm has its own sot of
challenges ot only for the b,
elnesses but also for jig Clisto-
mers. Lack of ateountability
un the part of businesses is &
risk for investors hut Iack of
clarity on regulations cotidd
lead 1o organisstions losing
their investment if the BO-
vernment decides to take an
adverse stand’ said Desh-
pande,

FORM
PUBLIC ANHGUNCEMEHT

(Under Ragutation
{Insalverey Azsaliinn
FOR THE &'

B of the Il Iﬂdﬂﬂﬂhhﬂtﬁ-ﬂﬂﬂtﬂﬂﬂlﬂh_
Procass hmmh Persona) Ragulnfions, 2018)
TTENTION OF

THIMHMTHLWM!HI“
1 [ Name of conorat datior SHREEBHAV POLYKMITS FRIVATE L. | |
Fl Date of incarmporation of comporais detiy 25th May 2002
3§ Actharity under whish w«mw
debior I8 incarperated | rugistseng
' c«mm«wwwmﬂm M T118G.2002P TC om0
idantificstion Mo of comorae daftor
5 Addtess of the registerad ofie sn 38240, Linity Estale, Meee Fo Babibes i3,
Mmmﬂmﬁmm Bhestan. Susal Guarat - 395009
[ hmﬁmﬂmnmmumhun T2
"R o corporale debior
T | Estmasod daly of chrsurs of FEE T RTFT]
msohercy maciution process
] Mwnﬂmmn{h Hirav Anupsm Tarkas
professional actng Fegn Na,
#3 inlerim resoiution peofessinnal {BEUP-O0AP- T TR 18104 235
8 | Address G a-mail of #he e mmﬁm:mmmm.an
prifessona, us mgaiorad Dt isrd, Abagun, Ggpsal
with the: Board mmmmw[
101 Addtess sl -mml ko b umad for mmwmm.mmw.nu.
Comaspandancs wilh the interm mmmmmammn
fesokion Ph.: [1268) 135 9588,
ﬂmhﬂmummm
11| Linst cate for sibmissien of cme 27102031
(F] clmudmlmmmrnr &
ulan-mmumﬂ;m
hyhl'mmﬂrhm
13 mamﬁmw Mot Applicatila
mact 25 Authonsedt Spraseitzthoe of crmcion,
htduﬂhurrmh'md&nll
14 [0 Ralenant Forms and whﬂﬂmumm
B} Cedats of autherized Fhysicad Aidmas: | WA
L am at
Motce I8 hereby pven et fhe Frastonad Law has. ordared tha
wu-mmmmwmmm
Private Limited on 2709 2034
The cradtiora of Shesathay




A6 waM sz 64 ¢d
U1 sl dail nduszed
Al wad Qe dasl wasieq
Wdlg, | sy wd] af ed),
LR aduit e adui w3sia
Fidluas | wdu Bud-daeiee sufsnu
ANRY Sade | A ayan sfEsg B wd e
o ﬁ;}mﬂ. Gudld | SR daim szami A sielaydl
Aud yuddl e | aunn qd) 6,

Nl wud) ulaj o w2 SRl aad wusd
ol A ailselngd | seanl uly aduin L CHEUET
[Qalant alfadl codll | wiayding 58 amainass g3

addl 8, 1eyawi uMi | 9,

ARCHEAQH 12341

t 3. E1,uE3 s3id Bq e |
#rs EaMi 4old] ﬁ.iﬁlﬁﬂﬂq
Al Al e usme el el
WG 9y zoteul wasd W
Ol dual sidl edl, wig 419
ue sudls] 3y iyl Aeldl e
uel doifad Asiesiglg s
RECTRIT SN 7R, PN
sl slad+d qual w2 ofly
WAL el

UL e D LI C ENE)
O 24 2iusn saqy dsifig
Fusni 83813 54l wdl. «q
RstgsA 2svilaz 43 2y
el 2 umpe BB s3qued)
B A edl. Az SR af
20094 wuls wlyien Suq
e 8 st sy el A
el golell edll, slaaus-uz smm
Al Al dlw wwd QAR

yiis VeI b 3piof] nfRye sy
ddeani sy §Ru B

silezed2a Pdfom ds yy i

22 ittty ol woll il siogd

W 59 e,

1w sieelly
(o1 4) e o 9z v Laddl
Al Sedid didt Szaifd]
#inr 53 wedl, 1ewEn] qa

wUAL AR QR #3)

SR ) Riot wy wd
yeni 1§ Sreadamd
qaudl saifen dle 59 edl,
stldzaigly afdy suzanl dlugy
M -3l oafleidlniAl 2ls
eedl, ¥ul #2803 we om0 [l
49l el %3 dldl 29 250 w9
ey ool (Rl aiael wal
Ah, af Tenanl wwnd sls

gel, gHAlMIL Sidsla W@y ]

lsidl a2 o W ol
Gud] 2141wl

17 6 diRsuA Widd sl
& wmsulRdian wddr [
MR A yraefl oyausesrd] o)
8 o £ v gHemlad sl
ol 2ud, oMl wlope yini
FHIARAAAI] wiA[s we
el it AR Yad siled]
il d oue = alldl )2 wdg]
HELD, Dl guaL s wls qudls)

P ——
All&sidd 933 4] siqag g
DML D5 ol gt 24l 6
Hn ed wusanid] Saud qaug
SR Sladl o] vy Gy wA
wrd gl Al sisuiMadiy
Wlislat wiuni sud wa
Ao adsaso 59 as
MlE SRl opina 3]
Bl B %4 wad sosdl @R
lefl 9 Mot 3 Sl s 2sibefl
HEE W] Al ast WiE wedd
wil .

Mididl Wz s gd4
detdll owstdl s wRe
suth ol g ad 2 ¢dl, 92
ed sl waaud sy sig
A A w254 ues saardl
YR avndl 8 A sudfuid)]
24l WA . wlw ¢l

wgdynl wide wRa bRa wsed v wol

warll Rslen #5 dlan w, $128 § sudalami e uf edl
12 A A Qe A add | waed A das il £ly 8 A
AOAUN Wi wal Bt | wid Bz vad s 4,

weldl edl. i A4l DBy
w25t s3] dani sudl @, Ay
Il QUd 521 %3 58 o &
1014l 201¢ Y Wdsianl
Wl Bl Bzl oA sid o
il Adl uefandl, s whiars
etal 54l el & Wi R soued

PUBLIC A

FOR
NNOU
Linder fation B of the knsobuency ann Bankrupicy
tlniwmw%nlmm Process for Corporste Perapns} Regulations, 2018)
FOR THE ATTENTION OF
CREDITORS OF SHREEBHAV POLYKNITS PRIVATE LIMITED

A

NCEMENT
Board of Inéia

RELEVANT PARTICULARS
|1 | Mame of corporate debios SHREERHAV POLYKNITS PRIVATE LMiTED
2 Dis of incorparation of comorate debior Z8th May 2002
3

Aathority under which comorate
datm-ithmpmndrmm

Pagistrar of Compainies, Alrredatad

4 | Comorate identty No. / Limied Lisbiity
Huﬁﬂmﬂu.urmm

UIT119G. 002PTCOM0800

Bl dlusael 58l vy g,

Ms) - 2

w Sazceesaful Exhihition Proil 5o ke Here g

<

(a2 glaaol 203,
ﬂuawm:i?r. gslezy

= (R

o 2 wmizlon 2nd)
« ofistEl 2fles 2

cia2il - ssoiziloie WU Yy
G210 sAs 210

of Indi

Uncredible Expuriruce
Vadodars

(TTEER | Wmi?li.‘] AiBes

aéaiR) Hide| 2yel 5A2 -1\,

% | Address of the registared affice s

prncipal affics {If any) of compoviste dabice
e TWE OF GNP dator

238-240, Uinity Estare, Nexd To Babibel Lid, |
Bhestan, Surat. Gujarad - 395077

COimBEpanoance: with the intenm
tesahilion professionsd

Ingalvency commencemant date in 708200 3
respect of corpornie datior
7 | Estimated dats of cioswre of I T
insoivency resolution procass g
H mwmwun Hirav Anupam Tarkas
professional acting Regn No.
a3 infarim resoluton mmmma—mzm |
9 | Address and e-mail of the intenm £200 BN Chambars, Opp. Weloom Hoel T
maf::upmhﬁmﬂ.ummm MM.MW.WMTM:
with trs Boarm - i

e Lot S N L
Aodress and g-mail o ba ussd for

|11 Last diie for submission of caime

of sisb-sechion (BA) of secton 21, sscartained
by the brkarim resciunion prolessions)

ﬂhuﬁuwﬁnn,lrmmdlﬂ{hil -

dermwhm-hw
h#nmmhﬁm
u:amfmuwhlmd-:n

| (o} Ralevant Forms and
[t} Details of suthorired

at

rEpresnialives we svidable
Melice i hersby phvan thal e Natianal
;ammm
The crecitors of Bhreebhay
whprwmwma‘mm
agsred entry No. th

Dade : 29002021
Place : Vadoders

TS

Cﬁ;)::ﬁ $

o

=i
WLHTMHHMMMW
process of the

Private Limited are horaby cafed upan io submit ihelr claims
thes interim resolufion prafessiaral

mwmwmmmmmwmhmmﬂmm@s
My ubmit thes claime with proo! i persan, by post or by elscimic means.
ion of b or meslgading mdmmwm.

Shreabhav Polyknits Private Limited on

al the address mantoned




